
DIRECttORAttE GENERAL OF FOREIGN ttRADE

DES―VI(F00D&AЛ iSC)

Minutes ofthe meeting No.16/15 of NC― Vl held on ll.12.2014

Meeting No.16/15 for the licensing year 2014-15 to consider cases under Duty Exemption Schemes

(Chapter_4)of Foreign ttrade Policy 2009-14 pertaining to Misc.&Food Products was held on ll.12.2014

underthe Chairrnanship of Sh.S.K.Samal.Jt.DGF丁 .Fo‖owing members were presentin the rneeting.

S.N Name of the Officer Designation Department
1. Sh. J.P. Maurya Dy. |.A. MFPI
2. Sh.S.K.Pandev Asst. Director MSME
Officers in attendance
2 Sh. Yoginder Singh DDG DGFT

3 Sh. S.K. Panigrahi E.0. DGFT

Agenda for individual cases was taken up for discussion. Decision taken in each case is enumerated
below. Ad-hoc norms fixed in this meeting are valid for a period of 2 years reckoned from the date of
ratification as per para4.7.L(b) of Hand book of procedure (vol-1) 2OO9-L4 updated as on 5.6.2012.

635 Party Name:NTL LEMNIS Meet No/Date:16/85- Status:
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It was decided to remind MSME (Food ) to expedite their comments. The case was
placed before the committee meeting to be held on 15. ]12015
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It was decided to remind MSME (Food ) to expedite their comments.
lplaced before the committee meeting to be held on 15.1.2015
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IIt was noted that despitc three reminders issucd to MSME(Food)cOmments awaited.It was decided
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IIt WaS decided to rcmind MSME(Food)tO CXpeditc their comments.The casc was dcfcrred and to bc

lplaCed before thc commitec meeting to be hcld on 15.1.2015
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i 28.10.2014 awaited.It was decidcd to remind the irm to fumish the said infomation.Thc casc was
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i It was noted that despite four reminders issued to MSME ( Food ) comments not received so for. It
rwas decided to issue D.O reminder from Chairman to Joint Development Commissioner MSME

厚1瓢高薦鳳:蕊
Filc File

1/85/050/00063/AⅣ l15/ 12/AM15/

一

―

                                        I
Name:SONIC Meet   No/Datc:16/85■ Status:
EXTRACTIONSIALC3/2014

■1.12.2014

0004284 1 Dcfcrrcd

|::IドIJ尽

'避

―■lr__]T_EIT嵯夏輩:|to bc held on 15。 1



It was decided to remind office of Textile Commissioner
deferred and to be placed before the committee meeting to be

to expedite their comments. The case
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, It was decided to r.-inA office of Textile Commissioner to expedite their comments.

deferred and to be placed before the committee meeting to be held on 15.1.2015
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Party Namc:VIVIMED LABSIMeet   No/Date:16/85‐ Statusi
LIMITED           IALC3/2014        1

111.12.2014

I The case was discussed in the meeting and it was observed that firm has asked for Nil wastage whereas,
C&PC vide their recommendation U.O.No. 14010/64l20l3lch II dated ll.ll.2014 has recommended
,around 13 % wastage. Moreover,MFPI representative opined that usage of citric Acid is not required in
,this manufacturing process because of the input caustic soda, being used whixh is a strong base.

31 Accordingly it was decided to■ x ad―hoc noms as under:―

Export Item Oty. Import Item Oty.

Starcat ( containing
3 chloro 2-
Hydroxypropyltrimethy I
Ammonium chloride or
Quat 188)

1.00 kg 1. 3 chloro 2-
Hydroxypropyltrimethyl
Ammonium chloride or Quat
188

Sodium Hydroxide (NaOH )
Gaur gum

２

３

0.227 kg

0.049 kg

O.698 kg

;RA may take consequential action as per policy / procedure.
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i , It was noted that despite two reminders issued no information received from the firm. It was decided
I to issue final reminder to the firm to furnish the requisite information, failing which the case will be
, ,rejected. The case was deferred and to be placed before the committee meeting to be held on !5.1.2015
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It was decided to issue final reminder to the firm to furnish the requisite information as called for by
MSME ( Mechanical division) vide their letter dated7.5.2014 followed by this office e mail dated
.28.10.2014. The case was deferred and to be placed before the committee meeting to be held on
15.1.2015 <t15.1.2U15 %
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11t WaS nOted that despitc 5 reminders issucd to(MSME Food d市 ision)no comments reccived so fOr.|
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itheir comments.The case was dcferred and tO be placcd before the committcc meeting to bc held onl15.1.2015                                 c、    _|

i i I ln.t2.2or4 i

+r 5Q pii"inr-A pit. Lic.No/Date:03r0776600 Deferred
1 1:01/85/050/00018/AMl5/ i:031951040/01050/AMl4/ i01.04.2014 :

The case was deferred and tol

___≫ ‐ ―

ン 」

Dcferrcd

| IIt Was nOtcd that despitc 5 reminders issued to(MSME Food d市 isiOn)no cOmments received sO fOr.‐
rCommittee decided to issue D.O reminder to Addl. Development Commissioner (MSME) to expedite
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committee decided to ask the firm to fumisn following information :-
il.Feta cheese content in export product
r2.whether feta cheese and Danish white cheese are one and the same ?

iThe case was deferred and to be placed before the committee meeting to be held on 15.1.2015 ?l ,-,1  line Case was celerred and to be placed bebre the cOllmittee meeting to be held On_lfil′
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i ;The case was deferred and to be placed before the committee meeting to be hcld On 15.1.2015
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lDeferred
I

116.08.2013

IIt WaS dCCided to remind the flrln to furllish the infOrmation called fOr vide e mail datcd 12.11.2014

land hard copy ofleter dtted 14.H.2014.
IThe case was deferred and tO bc placcd before the committee meeting to be held on 15.1.2015
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IIt was decided tO remind thc flrlln to furllish the infollllation callcd fOr vide c mail dated 12.11.2014

land hard copy ofleter dtted 14.H.2014.
The casc was dctrred and to be placcd before the committce mecting tO bc hdd on 15.1.2015
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It was decided to remind the firm to furnish the information called for vide e mail dated I 2.ll.2Ol4 and
hard copy oflettcr dated 14。 11.2014.
The case was deferred and to be placed bcfOre the committee meeting tO be held on 15.1.2015
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